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Hydrogen bomb tests off Christmas 
Island in defiance of world public 
opinion.' " 

The motion was negatived. 

MR. CHAIRMAN:   The question  is: 

18. "That at the end of the motion 
the following be  added, namely: — 

'but regret that the Address does not 
take note of the fact that development of 
ports and coastal shipping are not given 
proper attention.' " 

The motion was negatived. 

MR.  CHAIRMAN:   The' question is: 

19. "That at the end of the motion 
the following be  added,  namely: — 

'but regret that the Address does not 
reflect the grave anxiety in the country 
and the world on continued H'bomb tests 
nor does it voice the universal demand of 
immediate end to these tests and a 
destruction of all the stocks of Atom and 
Hydrogen bombs.'" 

The motion was negatived. 

MR.  CHAIRMAN:   The question is: 

"That an Address be presented to the 
President in the following terms: — 

'That the Members of the Rajya Sabha 
assembled in this Session are deeply 
grateful to the President for the Address 
which he has been pleased to deliver to 
both the Houses of Parliament assembled 
together on the 13th May,  1957.' " 

The motion was adopted. 

THE BUDGET   (GENERAL), 1957-58— 
GENERAL      DISCUSSION— 

RAJKUMARI AMRIT KAUR 
(Punjab): Sir, I rise with very great diffidence 
to speak on a subject on which I consider 
myself very unsuited in more ways than one to 
speak. Also, it is the first time since 
independence, political independence, came to 
India that I am able to stand on the floor of 
Parliament and offer some criticism, not 
destructive I hope, of the proposals of the 
Government. I only hope I shall not be 
misunderstood and that my erstwhile 
colleague, the Finance Minister, will extend to 
me the same sympathy and understanding as 
he did when I was privileged to work with 
him. 

Sir, we are all aware of the need for 
fulfilling our commitments as far as the 
Second Five Year Plan is concerned. I am sure 
everyone is also willing to sacrifice to the nth 
degree for the cause of the country, a cause 
which must override all individual, communal, 
provincial or even party political 
considerations. Money has to be found and 
found primarily within our own borders for, in 
the long run, a nation has to stand on its own 
strength. The Finance Minister has therefore, 
rightly said that everyone, rich and poor, has 
to shoulder the great burden if we are to 
achieve our aims and objectives. But while 
everyone is and must be willing to put his 
shoulder to the wheel, he can only do as much 
as is commensurate with his strength. Has that 
strength been appraised aright and what will 
be the consequences if the burden is more than 
any sector can bear? 

The cost of living has gone up considerably. 
We are told that prices have gone up because 
the purchasing power of the people has 
increased. Has the purchasing power of the 
people increased pari passu with the rise in 
prices?   I doubt it very much. 
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I am    not    an    economist but I did learn that 
deficit financing will always cause inflation, 
and if that is so, the more  we  go  in  for  
deficit  financing the higher will soar the prices 
of commodities.   Women are said to be poor 
financiers.   As a woman, I admit that with  the  
large  majority  of  my  sex, I know nothing in 
regard to the theory of high finance.     But as a 
woman I also have to meet household expendi-
ture and  I  am not  at all  sure that women   do   
not  know  how   best    to make two ends meet 
but I fear that the  present  proposals   are   
going    to make it very very hard and in fact 
may  make  life  impossible  for  those that are 
poor, and the large   majority in this country 
are poor.   I am glad to read in the papers that 
kerosene oil has been left out of the tentacles of    
the    Finance Minister   but he is taxing 
heavily such other things    as the  poor   man   
needs    like  matches, sugar, tea, coffee, etc.     
They are not commodities whose prices can be 
sent up without touching the poor man's purse.      
Talking of tea,  I wonder if something tangible 
could be done to stop its adulteration instead of 
asking the    poor    housewife to    pay a little 
more    than    she    does today for it. Now,    
food    cannot    continue to  be doled out to the 
poor for ever with promises  of subsidy  
whether  by  the Rs.  25    crores    which     the    
Finance Minister is going to put aside for sup-
plementing    the    food    needs  of the nation 
or by fair price shops.     Production in every 
sphere is the     only answer but an  under-
nourished person  can  never produce.      Why    
has the   lowest  income  rate for  taxation been  
lowered to the extent of making    life    still    
harder for the    poor man?      I think  
everybody who    has anything    to   do    with    
expenditure today realises that Rs. 250 per 
month for a family is nothing at all.     Take a 
man who has got  to feed himself, his wife and 
three    or four children and   perhaps   his   
father  and   mother who  are dependent     on 
him.      How can he possibly pay taxation on    
this small    income?      The price    of    the 
post card—again the poor man's only means of    
communication—has    been 

raised. Why? The rise in railway fares too is 
going to hit him. The poor, Sir, should be 
made less poor. That should be the objective 
of every Government but I fear greatly that 
the present Budget proposals are going 
almost the other way in many directions on 
the chimerical assumption of the fulfilment 
of a plan which might itself indeed break on 
the rock of finance. 

Sir, I have said I do not believe in 
destructive criticism or, at any rate, I said I 
would offer some constructive criticism. 
Now, there is no one but sympathises with 
the Finance Minister in his efforts to raise 
money but will be willing to listen to other 
ways and means which will not hit the poor 
man quite so hard. 

Instead of raising the post card rate, why 
cannot the price of the stamped envelope be 
raised from 13 naye paise to 15 naye paise? I 
would not mind even if the cost of the reply 
post card was raised to 12, but I object 
strongly to the cost of the single post card 
whether local or internal being increased. I 
do not know what the yield from such a 
measure, that is, raising the cost of the 
envelope from 13 naye paise to 15 naye 
paise, will be but I imagine it will not be less 
than from the tax on the post card. 

I believe I am right in saying that our civil 
aviation rates are less than any in the world. 
The aeroplane up to date is the rich man's 
means of conveyance. Why cannot air fares 
be raised rather than railway fares? 

Sir, I may be pardoned for saying so but we 
as a people have a habit of clinging to slogans 
and we very often forget that slogans like, shall 
I say, slang words in any language, come and 
go and their significance at the time is entirely 
lost in another age and a succeeding generation 
knows nothing at all about them. Now, as a 
housewife I maintain that the poorest of the 
poor will not feel I it if rock salt which sells at 
nine J  pice a seer, is raised to ten pice a seer 
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[Rajkumri Amrit Kaur.] and if the finer 
element which sells at 12 pice is raised to 15 
pice. Gandhiji spoke in parables and his 
actions were nearly always symbolic. We 
have been apt, again and again, to take him 
too literally. I think the Union Government 
will be well-advised to raise a levy on what 
today is no longer symbolic of bygone days. 
No family—I am taking the family as six or 
eight souls as a rough reckoning—consumes 
more than a seer of salt a month and the 
infinitesimal extra will yield, I am sure, a 
rich dividend. I would like the Finance 
Minister to probe into this suggestion if he 
will have the courtesy to do so. 

Now, I come to another suggestion which 
may raise a furore from some of the 
members of my own party, But I feel that 
truth has to be adhered to at all costs and he 
who pursues it has ever to turn the 
searchlight inwards and to stand for it 
whatever the consequences. Can the 
Congress Governments in the States who 
have tried out this policy and the members of 
the Union Ministry here at the Centre lay 
their hands on their hearts and affirm that the 
policy of prohibition has been a success? I 
say to you, it has been a dismal failure and 
will continue to be so. Human nature is the 
same the world over. Russia tried and failed; 
Turkey tried and failed. The United States 
tried and failed. I was in New Zealand the 
other day. There, the women of New 
Zealand and also of Australia, had asked that 
no drink may be served after 5 o' clock. 

SHRIMATI SAVITRY DEVI NIGAM 
(Uttar Pradesh): But the Indian conditions 
are quite different from those  of other 
countries. 

RAJKUMARI AMRIT KAUR: Those very 
women today are asking for that law to be 
rescinded because they find more 
drunkenness before the hour of five than 
before. Australia has j rescinded      the    
measure    and    New 

Zealand    will  probably    follow  suit. The 
conditions in India are different, very,   very,   
very,   few   people  drink. The number  of  
addicts,   if  a  survey were to be taken, would 
probably be less than    1 per cent., and the 
actual people    who   even    touch  any  wine 
would probably be less than 10    per cent.      
What  is    happening  is    that money  which  
should come into    the Exchequer is being 
taken by bootleggers  and  today I  am told  
that they are the biggest protagonists of prohi-
bition.      The administration has been 
corrupted and people are encouraged daily to 
resort to lying and deception. Smuggling    
takes place.      One State has prohibition and 
its neighbour has not.       Smuggling must go 
on.     Now, Gandhiji's  name  is  exploited  in  
this as in so much else.     I often wonder how 
far away we have gone from his teachings but 
we forget that his greatness    lay,  Sir,    in  
acknowledging an error    and    retracing    his 
steps.      I claim humbly to say that if he were 
alive today and if I were to go and tell  him  
that   this   is  happening    in every  State,  
where  there is  prohibition by law, that there is 
corruption in     the  administration,  that there 
is bootlegging, that there is more drinking, that 
wine is flowing more freely and further that  
illicit  distillation  is increasing,      then      he    
would    say, "Abolish  it  and  try  out  other  
ways and means". 

I submit that there are far better ways of 
weaning the people from drink than 
legislation. I in my young days profited from 
the wisdom of Plato and later I learnt more 
than ever at Gandhiji's feet to believe that that 
country is governed best which is governed 
least. I am not sure but we seem to excel 
others in legislation and even high judicial 
luminaries have told me that they can scarcely 
keep pace with all the legislation that the 
Government of India goes in for. 

Now another suggestion. Education which 
ought really to be the birthright of every 
citizen is becoming almost a luxury which 
few can afford. We seem to regret it but 
presumably 
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we cannot alter this at the moment. But what 
about a small health cess? I had mooted this 
question to be discussed at the next meeting 
of the Health Council, and I trust that my 
successor will keep this issue alive. That 
again, I think, would help to subsidise and 
expand medical aid and relief and the people 
will more readily come forward to give a few 
Naya Paise for medical aid and relief as a 
health subsidy for themselves and for their 
families than they will towards an increase in 
the price of sugar or of the other daily neces-
sities of life. 

Finally, Sir, the Finance Minister himself 
said that he is exploring uncharted seas, as it 
were, when he is asking for an expenditure 
tax. I do not know how it is going to work 
out, and also the one of capital levy. Well, I 
have no antagonism against the rich paying 
more that they do, willingly paying more 
than they do, so that those who have not 
should have, but again he says that many of 
his proposals were submitted with a view to 
getting rid of the tax-evasion that to-day 
exists in the country. I very humbly submit 
that I am not really sure if he is not opening 
out very many more ways of tax-evasion. I 
finally do plead with the Finance Minister to 
reconsider the exemption from tax on 
personal effects, personal effects* including 
furniture, cars, jewellery, etc. up to a 
maximum of Rs. 25,000. Now, Sir, the value 
of Rs. 25,000 is very very little, and far too 
small a sum has been fixed as the maximum. 
That apart, all the time I have the feeling that 
the poor should be lifted, rather upliftment 
should be the order of the day, upliftment of 
standards, not always a lowering of 
standards. I shudder to think of the 
harassment which will be caused and caused 
to my sex in particular. Now who will 
examine the clothes, etc. and find out the 
correct value? It may be that some men will 
go round and examine clothes in our 
wardrobes, and jewellery, and put on them 
such value as they like.      It 

: will all result in harassment to the | people, 
and I think it is an impracti-I cable suggestion. 
I would like him to leave out entirely clothes 
and jewellery. The latter is not a paying 
proposition to-day because if, for example, 
you bought a ring for Rs. 500 some ten years 
ago, probably it would not fetch even a hund-
red rupees to-day and also nobody is going in 
now-a-days to invest in jewellery; jewellery is 
out of date for investment purposes but so 
long as women are alive they do want to put 
on nice clothes and a few ornaments. This has 
been the case from earliest times and women 
will continue to be the same. In this country 
the moment a girl is born or for that matter the 
moment a boy is born, the mother thinks of 
buying a good sari from out of her hard 
savings, tries to purchase it cheaply or a pair 
of ear-rings for her daughter or a ring for her 
son or a pair of churis to give to her daughter 
at the time of her daughter's marriage or to her 
daughter-in-law when she comes newly to her 
house. On the one hand we are asked to save 
but thrift is surely not for the purpose of being 
taxed. The Indian woman saves something 
with great difficulty so that when actually the 
time comes for her daughter's wedding she 
can say to her husband with some pride. "I 
have bought this pair of churis . already. I 
bought this or that out of savings over a 
number of years. You need not spend money 
on that account." But now by your tax policy 
you are going to kill all' this wisdom. 

Now a person is delighted to have a little 
work of art as an ornament in his house. If 
you go to a foreign country you like to buy 
something and to bring it back to your 
country and keep it in your house as a little 
souvenir. Time and again your friends give 
you a little souvenir. You are now going to 
be taxed for all these things. A picture 
which you would like to live with, that too 
will be taxed, and heaven alone knows how 
this tax will be organised and how it will be 
manoeuvred, but 
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[Rajkumari Amrit Kaur.] there will certainly 
be terrible harassment that the housewife will 
have to bear. So I do beg of the Finance 
Minister to think twice before he takes  this  
step. 

We want to encourage handicrafts. We 
want to encourage artistic wares of every kind 
which are things of joy and beauty. Who will 
buy them in such circumstances? We want to 
encourage Khadi. Now how can I afford to 
buy Khadi when these measures come along? 
I will naturally turn to buy mill-made cotton 
saris at a a cheaper price because I won't be 
able to buy Khadi. You are going to kill the 
very things which bring joy in the lives of 
people and the enhancement of income in the 
case of the poor artisans. Now art, music and 
drama are encouraged by those who spend on 
it. I say, Sir, that those who spend also do a 
service. Money circulates. But why should 
they now spend? Indeed why should anyone 
save? I have a feeling that what is given with 
one hand is taken away with the other, that is 
the way we seem to be following. 

I have spoken with frankness and with 
sincerity. We want a contented people, a land 
where there will be plenty, a land where there 
will be security. I have to say with great. 
concern that there does not seem to be in the 
minds of most people any sense of security. 
Everybody asks: Where are we going? 
Government has a right to ask for and has a 
right to expect willing co-operation from its 
citizens. But I would like Government not to 
close their eyes to their own duty, primarily to 
the corruption that exists. Corruption is not 
going to be abolished by committees and 
legislation, and if it has to be abolished, 
Government itself has to take stringent action. 
I know that Government can reduce overhead 
expenditure. As a matter of fact, in my 
Ministry I formulated a scheme which, I hope, 
continues to be alive or at any rate will be 
looked into by my successor whereby on an 
aver- 

age we might be able to save five lakhs of 
rupees per year. We always talk of reducing 
administrative expenditure. We used to cri-
ticise the British when they were here and used 
to say that enormous amounts were being spent 
on overhead expenditure. Of course it was a 
foreign administration. But I would like to 
know how much is being spent on our 
administration now, taking into consideration 
of course also that the work has greatly 
increased since independence. But it can be 
minimised, and I feel that a much stricter 
account should be kept and stricter supervision 
of what is being spent. For example, Member 
after Member of the Opposition says that 
money is being wasted in our community 
projects, in our N.E.S. Blocks, indeed 
everywhere. I feel that much greater 
supervision should be exercised throughout to 
see that every bit of our money is put to use 
and not wasted. I know there is bound to be a 
certain amount of wasteful expenditure, a 
certain amount of losses when you enter into a 
great enterprise, into a great venture, but I feel 
that enough supervision is not exercised. I 
would like to bring here to your notice, Sir, for 
example, when I used to call meetings of the 
Councils of Health, of Ministers of .Health or 
other Ministers at some place, while we from 
the Centre used to go with a bare minimum of 
staff, I found one Minister coming for only one 
day to attend three day meetings with two 
officials, two chaprasis, two personal servants, 
etc. I remember another Minister coming with 
eight chaprasis and P.A's, and God alone 
knows what not, with no work < for any of 
them. They simply went from north to south so 
that they could have a look at the south. These 
are things that can save the Government lakhs 
of rupees and I think that we should be very 
much more careful as to how our Ministers at 
the top act so that they may be a model for 
others to follow. Trust alone begets trust, Sir, 
and I am sure that  even the business world 
whom 
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we go to without any compunction when we 
want funds for our elections or anything else 
to give us money, will come to our help. Ask 
them, trust them; don't think that they are all 
bad, for Government also has to be human to 
understand human problems and the reactions 
of human beings. 

 

RAJKUMARI AMRIT KAUR: Sir, I have put 
my reactions as a lay person, merely as a 
human being and a woman, and I hope they 
will receive some consideration from the 
Finance Minister. 

MR. CHAIRMAN: We now adjourn till 2 
o'clock. Tomorrow and day after there will be 
no lunch interval. 

The House    adjourned    for 
lunch at one of the clock. 

The House reassembled after lunch at two 
of the clock, MR. DEPUTY CHAIRMAN in the 
Chair. 
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out the Plan which we have passed and the 
Plan which we have passed is for Rs. 4,800 
crores and for that resources were allocated 
and what resources were allocated for raising 
by way of taxation, I will point out. In the 
Plan it is specifically . . . 

DR. RADHA KUMUD MOOKERJEE 
(Nominated): You have to add Rs. 500 crores 
more. 

SHRI C. P. PARIKH:      I will add. 
My responsibility is there but you must have 
patience. 

DR. RADHA KUMUD MOOKERJEE It 
refers to . . . 

SHRI C. P. PARIKH: I quite understand 
whatever you say and I will add to it but you 
must have patience. What I want to point out 
is in the plan of Rs. 4,800 crores, the only 
Plan which this House and the other House 
have approved, the additional tax thought fit 
to be levied was for Rs. 450 crores and out of 
that Rs. 225 crores was to be raised by the 
Centre and Rs. 225 crores by the States. The 
allocation on fifty-fifty basis was there and 
that is what we have passed. Over and above 
that, there was a gap of Rs. 400 crores and it 
was specifically mentioned that it was to be 
met by additional taxation and from profits on 
public undertakings. Considering the profits 
on undertakings to be Rs. 25 .crores on 
account of the gap our resources of additional 
taxation which we have to secure would have 
been for Rs. 600 crores. So total Central 
allocation of raising additional taxation was 
Rs. 600 crores throughout the Second Plan 
period and that is the Plan that Parliament has 
passed. Since then there has been an increase 
of Rs. 600 crores—Rs. 400 crores by way of 
rise in prices of imported goods, Rs. 200 
crores on account of Railway allocation—and 
another change in the Plan is effected that the 
deficit financing should not be resorted to the 
extent of Rs. 1,200 crores but only to the 
extent of Rs. 800 crores. So the total net 
obligation of the Plan has been changed by 
Rs. 1,000 crores. 
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Regarding the way of finding resources, I 
consider that in the present stage of monetary 
conditions    of the country as well as the 
monetary conditions of foreign      countries      
except America,   we   shall  not   be  able    to 
raise any more  amount by  domestic 
borrowings and I think we will     be lucky if 
we raise the amounts which we have accepted 
because the rate of interest which is     
prevalent in our country is far out of tune with     
the rate of interest at which the Government  
desire  to  borrow.    We  should not lose sight 
of that.    It is however necessary that we must 
help Government and carry out the Plan to     
the maximum extent possible   but   when we 
are having this intention it must not-be 
forgotten how we shall be able to carry it out 
and consider whether we are indulging in fajse 
promises or vain hopes.   We must realise this 
and we must understand what we are doing.   
At present the Finance Minister has put his" 
proposals forward,      on account of the 
changing structure of the Plan formulated by 
the Planning Commission, and the Cabinet 
Ministers assisted by the Economists. The 
main thing is, that we should raise the res-
ources for the Plan.       Now let    us 
understand what we did last year. We had 
levied taxation at the Centre to the tune of Rs. 
80 crores and that will give Rs. 400 crores for 
the      Second Plan—80     crores     
multiplied by    5. According to the Plan 
which we have passed, only Rs. 200      crores     
more will have to be raised and to raise it in 4 
years, we should have the average of Rs.  50 
crores per year or Rs. 25, Rs. 35, Rs. 45 and 
Rs. 55 crores each year.    It is however no use 
levying the burdens all at one time.   I wish to 
point out that the difficulty is all the greater 
because the     prices in     the country are 
rising.   We are looking to our index figures 
but they are based on different principles and     
notions, namely, those prevalent in 1920, 
1930 and 1940.   The notions of the index of 
living have definitely changed, entirely 
changed in the country and    the cost of living 
which is represented in the consumer index 
does not include the items e.g. education 
expenses etc. 

which an average common man now desires 
to incur and which he has a right to incur in a 
democracy and in a democratic Government 
which we have established after great efforts. 
These indices are there. We have to gauge the 
public opinion as to what is the average will 
of a man at present and what is his idea of the 
mini-! mum standard of living which he 
should have at any cost, whatsoever may be 
the Government proposals, whatsoever may 
be the plans of Government to ameliorate the 
conditions of that very man in some distant 
future and whether one is prepared to sacrifice 
at present for what he is to gain in the future. I 
think that position has to be understood very 
well. Now I may again say that the present 
taxation proposals are in an atmosphere and at 
a moment which is least suited for having 
such proposals because there has been a 
clamour all-round the country of a rise in 
prices not only of food articles but of many 
other commodities and that rise is existing 
without the present levy. Let us remember 
that. Now I will point out what is the present 
levy? 

SHRI SHRIYANS PRASAD JAIN 
(Bombay): You were an advocate of all 
this. 

SHRI C .P. PARIKH: I am still the 
advocate for all this but at least prudence 
has to be exercised in every matter, as to 
have to levy and when to levy the tax. If 
these had been levied in a judicious 
proportion from 1952, I think this situation 
would not have arisen. I think Mr. Jain will 
be satisfied. I have been advocating all 
these taxes since 1952. 

SHRI BHUPESH GUPTA (West Bengal): 
This is only a family quarrel between you. 

SHRI C. P. PARIKH: But the quarrel 
between you and myself will always be 
there. 

Now I come to this that the States have 
also to raise by taxation Rs. 225 crores 
according to the Plan frame. The allocation 
is given in the report 
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Year Plan that the sales tax revenue shall 
have to be procured to the extent of Rs. 112 
crores. Fifty per cent, of the additional 
taxation which the States will have to raise 
will be by sales tax. 

3 P.M. 
That will mean a further indirect taxation on 

commodities. Let us now understand the 
cumulative effect of all these taxes on the 
common man and let us examine whether his 
purchasing power has correspondingly 
increased in one year. Let us understand the 
problem in its magniture. The whole point is 
this: The Finance Minister has come forward 
with additional taxation of Rs. 77 crores 
during this year. I want to elucidate that 
figure. This is now the middle of the year and 
if the whole of the financial year is taken into 
account, then the amount will be Rs. 90 crores 
instead of Rs. 77 crores. Further, expenditure 
tax is thought fit to be levied which will yield 
not less than five crores of rupees. The 
proceeds will come next year but it will be 
operative from this year. So, the total amount 
is Rs. 95 crores. Over and above this there is a 
sum of Rs. 14 crores on account of the 
Railways. So, the levy is about 109 crores for 
the whole of the financial year. This levy is 
also an under-estimate. For a whole year the 
figure is Rs. 109 crores and last year we had 
Rs. 80 crores. So, in a period of fourteen 
months, the levy is about Rs. 190 crores You 
see the magnitude of the burden now. As I 
explained to Mr. Jain, if we had started such a 
levy in a graded form two or three years 
earlier and if we had managed our taxation by 
spreading over every year, the present position 
would not have arisen. My point is that you 
cannot do everything in one year. The whole 
proposal has to be understood from that angle. 
Especially when the burden is coming in a 
cumulative form in one year, it becomes very 
heavy. This is not the only thing. The Finance 
Minister is sticking to his Plan and in 
explaining his proposals, 

he has said very clearly that these taxes are not 
sufficient and that he will have to levy further 
taxes next year and the year after because of 
our requirements. The Plan expenses last year 
were Rs. 750 crores, this year the expense is 
Rs. 900 crores and it will rise to Rs. 1,100 
crores and Rs. 1,300 crores. If this levy is 
there, I will ask any Member of this Houser 
any economist, Members of the Cabinet at the 
States or in the Centre, whether there will not 
be any steep rise in prices on account of this. 
(Interruption.) There may or may not be a 
steep rise but the point is whether the cost of 
living index which is at present 420 will not 
rise to 440 within one year. I want an 
assurance on that. I will consider and approve 
of all the proposals if the cost of living index 
remains at 420. The present cost of living is 
pretty high but if it shoots up, I think it will be 
difficult. 

DR. R. B. GOUR: I think the profit index 
should be at 420 not the cost of living index. 

SHRI C. P. PARIKH: I will come to the 
profit index later on. You need not be worried 
about that. I have noted everything. I will 
explain later on as to what the effect of all 
these levies will be on prices but in my 
introductory remarks, I do not want to explain 
them. When each point comes up, I will try to 
explain. I want to make it very clear that if the 
prices rise, the present estimate of Rs. 5,400 
crores will go up to Rs. 6,600 crores. If prices 
do not rise above 420 index there will not be 
any rise. I think, Sir, no one will be bold 
enough to imagine that prices will not rise. A 
rise in the wages is inevitable in the next three 
years, industrial wages, wages of teachers, of 
clerks and others who are low paid. That is 
inevitable and the agriculturists also will have 
to pay for hired labour higher wages for 
cultivation. It is a vicious circle and I think we 
will not be able to prevent such a rise, 
however we may try and whatever may be our 
desires. Standards of living cannot rise 
without     a 
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rise in prices. I quite understand that but what 
does the National Sample Survey say about 
the family incomes in India? Fifty per cent, of 
families in India have an annual income of Rs. 
600 and below; twenty per cent, have an 
income from Rs. 600 to Rs. 1,200. Now, these 
persons are living already at a sub-subsistence 
level and I think, Sip, any rise in prices will be 
a burden to them because they would say that 
they are already living in a miserable 
condition. In a democracy, without any rise in 
the costs they are entitled at present to 
additional wages to meet their wants. We may 
raise wages and may raise everything but the 
point is whether at present the fixed income 
groups, the low income groups, will be able to 
meet in a period of one year all these demands 
of higher prices. I think, Sir, everyone can 
examine his own home budget and find out 
what it was costing him twelve months back, 
what it will cost six months hence and so on. 
Regarding minimum requirements, Sir, I have 
already said that new wants are there, 
especially of educating children and in a 
democratic State, in a state of political 
independence that we have gained everybody 
thinks that he must have a minimum income 
and if he is denied the minimum income 
related to the cost of living then the agitation 
will be so great that it will be impossible for 
any person to withstand it. That should not be 
lost sight of. Consequent on the budget 
proposals, inflationary pressures are bound to 
prevail and we will not be able to arrest them. 

I will now come to the proposals regarding 
direct taxation. First of all, I will say, Sir, that 
the direct taxation proposals which are laid 
down here are of the order of Rs. 25 crores 
and the additional expenditure tax -will bring 
five crores of rupees thus making a total in 
the taxation proposals in the matter of direct 
taxation of Rs. 30 crores. I do not say as Mr. 
Jain said, that this should not be there.      I 
advocate that these propo- 

sals should have been there for the last four 
years but I do not advocate that these should 
be levied in one year without allowing for 
adjustment by society and this is very 
material. 

I will first of all take up taxation on 
individuals viz. income-tax. Only two years 
back, we increased the minimum from Rs. 
3,000 to Rs. 4,200 and now in our revised 
wisdom we have reduced this and brought it 
to the old level of Rs. 3,000 even though 
during the last two years prices have gone up. 
It is argued that in this category a married 
man could very well pay Rs. 18 or Rs. 20 and 
an unmarried man about Rs. 60 and this I am 
told, is not much. As regards the unmarried 
persons, I understand that many persons 
remain so because they consider that they are 
unable to support a wife and children and that 
in the initial stages they must have savings. 
Persons like Mr. Govinda Reddy will be one 
in a thousand but at least everybody desires to 
marry. At present, on account of the higher 
standard of living and on account of other 
things such as the inadequacy of a man's 
income to meet the family requirements, a 
man first wants to save for five years and then 
marry. Let this factor be not lost sight of. I 
think, Sir, this reduction in the lower limit is 
not suited to the circumstances although you 
may ask persons to make sacrifices. Now, let 
us understand one main item which does not 
at present enter into the cost of living index 
and that is the cost of education. Educating 
one's own children is the primary 
responsibility and that responsibility or that 
consciousness is daily growing in the poorer 
and middle classes. Let us understand that 
those persons who have an income of Rs. 
3,000 to Rs. 4,200 are all poorer and middle 
class persons, persons who are the backbone 
of society and only they have assisted us and 
the present Government in getting political 
independence. 

If the sacrifices of the middle-class who 
have an income of Rs. 3,000 and Rs. 4,000 
were not there, this independence would not 
have been achieved. 
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[Shri C. P. Parikh.] Let us understand that. I 
don't say they may be altogether exempted, 
but let me tell you that this is the most 
intelligent section of the community in India. 
The middle-class are more intelligent and 
their combined intelligence is greater than the 
intelligence of many of us. The collective 
intelligence of the middle-class in the 
understanding of problems of the country is 
much greater. 

AN HON. MEMBER:    Sacrifices too. 

SHRI C. P. PARIKH: They have made and 
are still prepared to make sacrifices for the 
country. At least they know what the 
sacrifices should be and they can also teach us 
where the sacrifices will be. I think, Sir, 
Members would not have forgotten the 
questions that had been asked at public 
meetings, at the election meetings, and that 
conciousness of demanding their own rights in 
their own ways is still there. I do not however 
despair on that account. I say, Sir, it is the 
duty of the leaders to convince and persuade 
the middle-class, the common man, more so 
the students 50 per cent, of whom are from 
middle-class families that we have to make 
sacrifices, and in doing so we shall understand 
the whole position. Either they are wrong or 
we are wrong. This is a democracy, where 50 
per cent, of the community consists of the 
intelligent class, students and the middle-
class; if you are not able to carry them with 
you, Sir, democracy will not flourish and the 
opposition parties who want to make capital 
out of that will thrive. This is the writing on 
the wall; that can be seen. We want to make 
sacrifices, everybody wants to make 
sacrifices, but at least we must impress on the 
people that these sacrifices are demanded for 
their future benefit, and unless and untill we 
are able to convince them, unless and untill 
our proposals meet with their approval, Sir, 
we must proceed in a halting -and tardy 
manner. If they reciprocate then only we may 

proceed faster. It is the test of our ability to 
convince them and that is the main thing, and 
unless they are convinced it is no good our 
forcing sacrifices from them. We cannot 
expect those days when everybody followed 
Gandhiji blindly. Sir, in the present 
circumstances of the country the middle-class 
and students 50 per cent, of whom are coming 
from poor families are not prepared to follow 
us blindly. The whole position has changed. 
We must realise that. Opposition forces are 
also working and we must not underestimate 
those forces. Therefore I say that this levy of 
reducing the exemption limit from Rs. 4,200 
to Rs. 3,000 is not appropriate at the present 
moment. Of course we must find additional 
and alternative sources of revenue and if you 
want me I can suggest a hundred sources of 
revenue. But there is no time for doing so. 
Give me time and I will give you. 

SOME HON. MEMBERS: He, may be given 
time, Sir. 

SHRI BHUPESH GUPTA: You cut out the 
other portion and come with your class.   Let 
us see where you are. 

SHRI C. P. FARIKH: Now, Sir, I will take 
up the number of the income-tax assessees. 
There are 5,25,000 income-tax assessees in the 
country. Out of them 4,700 having income of 
one lac and over are contributing 64 per cent, 
of the revenue.! Then 26 per cent, revenue is 
further contributed by 51,000 persons whose 
income is from Rs. 20,000 to Rs. 1,00,000. So 
90 per cent, of the revenue is contributed by 
55,000 persons in the country . . . 

SHRI J. V. K. VALLABHARAO (Andhra 
Pradesh): How much of the property is in 
their hands? 

SHRI C. P. PARIKH: Now with regard to 
1,06,000 assessees, having income over Rs. 
10,000 they contribute 6 per cent, of the total 
income-tax revenue, and the big bulk of 
3,75,000, having income of Rs. 4,200 they 
contribute only 3£ per cent,  of 
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the total income-tax revenue..So only 
55,000 persons in the country have an 
income of Rs. 20,000 and over, and of 
them 5,000 are companies. So 50,000 
individuals only with an income of 
Rs. 20,000 and above _____ ... 

SHRI V. K. DHAGE: What about the 
corporation tax? 

SHRI C. P. PARIKH: I am coming to that, 
Sir, later. 

SHRI BHUPESH GUPTA: What about the 
tax-evaders? 

SHRI C. P. PARIKH: I will come to that 
also, Sir. I will come to all the points that 
Members are raising and I have noted them 
even before they are asking me. 

Now, I take up tax evasion. According to 
foreign experts as well an according to our 
former Finance Minister tax evasion ranges 
from 10 crimes to 30 crores of rupees. So I 
am saying that if the present Finance Minister 
looks into the matter carefully and examines 
only 50,000 cases I am sure, Sir, he will 
realize 10 crores of rupees more revenue. 
There is no doubt about it. 

SHRI BHUPESH GUPTA: How much? 

SHRI C. P. PARIKH:   10 crores. 

SHRI BHUPESH GUPTA: Then nothing 
will come to the Congress election fund. 

SHRI C. P. PARIKH; The Congress is able 
to take care of itself; you need  not  worry  on   
that  account. 

Now, Sir, what I am pointing out is that the 
former Finance Minister in 1955 raised the 
slab from Rs. 3,000 to Rs. 4.200 on the 
simple ground that it did not yield the money 
that was commensurate with the extra admi-
nistrative labour involved. If you concentrate  
your   efforts    on   getting 

the  full revenues from    50,000    big 
cases, contributing 90 per cent, of the 
revenue, you will be  able  to realise 
more. 

Then, Sir, the Finance Minister has also 
made out that he has reduced super-tax on 
individuals and that the incidence of income-
tax is now less. As regards those persons 
whose income is from Rs. 3,000 to Rs. 40,000' 
the incidence is of course less, but on the 
unearned income of Rs. 40,000 to Rs. 1,50,000 
he has raised the tax, which he has not said in 
his budget speech and which rise Prof. Kaldor 
has also opposed. He has given an impression 
that there is all-round decrease in incidence 
but I think, Sir, in this income-group from Rs. 
40,000 to Rs. 1,50,000 in which there is a 
small number of earned incomer, and married 
persons, there is a definite increase, which 
could be seen on page 204 of the Explanatory 
Memorandum. The figures are there. It is 
however very happy to note, Sir, that he has 
made a distinction between unearned and 
earned income. It is also happy to note, Sir, 
that he has made a scientific distinction be-
tween the incomes of married persons and 
unmarried persons. All this is; good. The only 
point I take objection to is that this exemption 
limit should not have been brought down' to 
Rs. 3,000.     Now, Sir. . . 

SHRI H. D. RAJAH (Madras) r Could you 
tell us how many people will be affected by 
this reduction.' from 4,200 to Rs. 3,000? 

SHRI C. P. PARIKH: Four lacs. As I said 
the Finance Minister in 1955; himself said that 
the administration was overburdened and 
would not be able to cope with the work, and 
that the income-tax receipt from Rs. ^4,200 to 
Rs. 3,000 income groups was not 
commensurate with the cost on staff that 
would be required to handle it. He said that he 
wanted to lessen the burden on the staff on this 
account so that they could pay more attention 
to 50,000 cases of bigger income groups. 
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PANDIT ALGU RAI SHASTRI (Uttar 
Pradesh): It would provide more employment 
opportunities. 

SHRI C. P. PARIKH; YOU cannot pick up 
income-tax staff in the market. They should 
have knowledge of the income-tax law and 
capacity to administer the law well. Income-
tax staff has to be trained and after receiving 
their training they are appointed examiners 
and then officers. So Shri Algu Rai Shastri  
will  please remember  this. 

Now I come to the tax on companies. With 
regard to the tax on companies I would make 
it very clear by giving a satis-tical picture of 
companies in our country. There are 30,000 
companies in India, out of which 10,000 are 
not assessable to income-tax, or their capital is 
below Rs. 1,000. So 20,000 companies in 
India are assessable to income-tax. Out of 
these 20,000 companies, at present, if you see 
the income-tax assessment figures you will 
see that only 10,000 are able to pay income-
tax and the other 10,000, that is 50 per cent of 
the total companies, are not paying income-tax 
since they are not earning Rs. 4,000. 

SHRI B. B. SHARMA (Uttar Pradesh) :   
There is stealing. 

SHRI C. P. PARIKH: You please examine 
the figures. It is no argument to say every now 
and then and in season and out of season that 
stealing is there. Let me tell my hon. friend 
that those persons who are engaged in the 
industrial activities of the country are 
rendering service to the country and if you 
decry them every now and then, I think, Sir, 
our industrial expansion  is  doomed. 

DR. R. B. GOUR: Service to their purse. 

SHRI C. P. PARIKH: It may be worse 
according to your theory, the theory imported 
from Russia. But this democracy is based on 
quite different principles. 

Now,  Sir,  let us  understand    this. 

(Interruption.) 

SHRI BHUPESH GUPTA: Also in excise 
duties. 

SHRI H. D. RAJAH: They have invited 
Birla to Kerala. 

SHRI C. P. PARIKH: They will try to invite 
everybody to help them in their foul means, I 
must add that also. These twenty-thousand 
companies are assessable to income-tax. Let 
us understand that out of these twenty-
thousand companies, ten thousand companies 
are engaged in manufacturing activities and 
ten thousand companies are engaged in non-
manufacturing activities. That can be seen 
from the Taxation Enquiry Commission's 
Report, where these figures are given. Now, I 
want to point out what profits the companies 
make. There are 100 companies in India out of 
these twenty-thousand which make a profit of 
Rs. 20,00,000 and over. And out of those 100 
companies let me tell you that 33 per cent, of 
the companies are foreign-controlled to whom 
the concession of inter-corporate tax is given 
by the present proposals. Let us understand 
what prosperity is existing in India and what 
ability and intelligence are available in 
India—if you want to have your progress 
through Indians which everybody wants and 
which the hon. Member who    interrupted    
me    also    wants. 

(Interruption.) 

SHRI BHUPESH GUPTA: Take over the 
foreign concerns. 

SHRI C. P. PARIKH: We shall not take over 
the foreign concerns, but we shall invite still 
more foreign capital. If we wish to 
industrialise the country at the speed at which 
we desire we will have to do so and Mr. 
Bhupesh Gupta or his party will not be able to 
prevent that position. 

Now, Sir, coming further I say that 600 
more companies are i making profits from Rs. 
5 lakhs to Rs. 20 lakhs. So, 700 companies 
make a profit of more than Rs. 5 lakhs. That 
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is our prosperity and let us understand that 25 
per cent of the big companies are foreign-
controlled. 

Then, there are further 300 companies 
which make a profit of Rs. 3 lakhs to Es. 5 
lakhs and 1,000 companies make a profit from 
Rs. 1 lakh to Rs. 3 lakhs. So, about 2,000 
companies of these 10,000 companies are 
making a profit of Rs. one lakh and over. That 
indicates the volume of our prosperity. You 
must understand what limited manpower and 
finance exist in the country to handle our 
problems. You must understand that and not 
minimise the situation by slogans, or by all the 
insinuations and all the allegations that may 
be hurled against businessmen who are 
carrying on their activities. There will be 
blacksheep as there are blacksheep in any 
political party and blacksheep in a political 
party are or may be of a worse nature owing to 
the possession of power. Let us understand 
that we shall have to make the best use of the -
business talent that is available in the country 
and for that I want to emphasise this. As 
regards burden on non-manufacturing 
concerns, which are ten thousand in number, I 
will not expand my arguments, because it will 
take the time of the House, and I will leave it 
to the hon. Members concerned to judge 
things for themselves. With Tegard to the ten 
thousand concerns which are engaged in 
manufacturing activities, we want to expand 
and develop and gain additional production 
that is 90 much in demand. I think in the pre-
sent Plan also the main aim is to industrialise 
the country at a fast rate, before the clouds on 
the international horizon disturb us. Time is 
material. If you want to industrialise the 
country, then we have to be very cautious and 
proceed in such a way that industrial 
expansion or development is not discouraged. 
Now, somebody will ask, how is it 
discouraged? Let me, again, give you the 
picture. Out of ten thousand companies 
engaged in manufacture, the position is that 
only 250 companies are able to pay tax-free 
dividend of six per cent 

19 RSD—5. 

and over to their shareholders and are able to 
carry small amounts to reserves. The rest of 
the companies in India will have to pay the 
additional tax and will not, therefore, be able 
to carry anything to reserves and this will be 
borne out by the statistics that have been 
published by the Government of India. Let us 
understand what is the present position? What 
are the present taxes? The taxes on income in 
companies have been raised by five per cent, 
from 25 to 30 per cent. Corporation tax has 
also been raised from 17 to 2Q per cent with a 
surcharge of 5 per cent. And further there is a 
wealth tax on the companies which is half per 
cent, which will add to the burden of the 
companies by a further five per cent on the 
average. So, the total additional burden on the 
companies by the present taxation proposals 
which are thought fit to be levied is to the 
extent of 13 per cent. The present burden is 43 
per cent., of the income which is assessable. 
Now, from 43 per cent, it is raised to 56 per 
cent, a rise of 13 per cent., in other words, a 
demand of 30 per cent, more than the present 
taxation. Instead of 43 per cent., he wants 56 
per cent. I will not deny that in times of 
national emergency and in order to help our 
Plan to be put through, we must make 
sacrifices. But let me repeat that only 200 
companies will be able to pay this 56 per cent, 
tax, and pay six per cent, tax-free dividend .to 
the shareholder? and carry forward a small 
amount to the reserves. What will be the real 
position? Some companies over and above 
these 200—and I can calculate they will be 
about 300 in number— will be able to pay six 
per cent tax free dividend without carrying 
anything to the reserves. Now Sir, reserves are 
such an important item in the development 
and expansion of a manufacturing company 
that without reserves no company can thrive, 
because the reserves are meant for expansion 
and emergencies, because there are good and 
bad times. And if we look to the liquidation of 
the companies that had taken place during the    
last    so    many   years,    the 
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[Shri C. P. Parikh.] necessity of reserves 
will be properly understood, because in equity 
capital one may lose heavily. Now, lion. 
Members would be asking about the necessity 
of the tax-free return of six per cent, on 
capital and reserves. I will tell you about that. 
The present borrowing rate of the Govern-
ment is over 4£ per cent, and the scheduled 
banks are advancing loans at 6 per cent. 

SHRI H. D. RAJAH:  7\ per cent. 

SHRI C. P. PARIKH: Sir, I have given a 
modest figure, so that it cannot be challenged. 
I know my responsibility. To come to the 
point, businessmen who have capital and who 
are intelligent understand that at present 
preference shares and debentures which are 
considered gilt-edged securities are paying 
interest about 8 per cent. These shares yield 8 
per cent, taxable. So, 8 per cent, is the 
prevailing rate of interest on gilt-edged 
securities which you also get on mortgage. 
Will you deny that this return should not be 
given to the manufacturing companies? And 
does the present situation in the country 
warrant that we can raise this tax from 43 per 
cent, to 56 per cent? I crave a favour from the 
hon. Finance Minister, which he should 
concede— and I am making a suggestion 
which is of a constructive nature—that all 
undistributed profits should bear no additional 
levy, and this amount will not be more than 
Rs. 25 crores involving a loss of three crores 
in taxation. Do not have this levy, because Rs. 
25 crores undistributed profits are meant for 
expansion, for development and for lowering 
the cost of production by modernisation etc. 
That is most material. The cost of production 
in the country will not be reduced until there 
is modernisation or expansion. Now, Sir, to 
deny this concession arguments will be 
bwmght forward—I anticipate the arguments 
also—that the development rebate is there. 
You are giving a 25 per cent, development 
rebate. That was given in 1955 by the then 
Finance Minister 

and he was very wise to foresee that without 
such a development rebate the industrial 
expansion of this country would not take place 
at the pace which we desire. And I think that 
the present industrial production index which 
has gone up from 100 to 145 in such a short 
period can be attributed mainly to the 
development rebate that is being given to the 
companies to encourage them in buying 
machinery, modernising their machinery, 
reducing the cost of production by buying 
machinery at five to ten times the price at 
which they used to buy in 1939. This fact can-
not be denied. This we understand. I, 
therefore, ask for a concession in order that we 
may not go against the very policy of the plan 
by levying burdens on undistributed profits of 
the company, which is most material. 

Now, Sir, what I want to say further in this 
respect . . . 

SHRI BHUPESH GUPTA: Undistributed  
profits   go   into  speculation. 

SHRI C. P. PARIKH: Mr. Bhupesh Gupta, 
you are not aware of what is happening in the 
country. You are not aware of the compulsory 
deposit system which is existing. No profits 
can now go for speculative purposes. 

SHRI P. D. HIMATSINGKA (West 
Bengal):   He does not want to know. 

SHRI C. P. PARIKH: He does not 
understand. He cannot know it. Now, Sir, 
when this is the position, let us understand, 
that when we are assigning to the private 
sector a role of development of a big 
magnitude, such a vital role will not be carried 
out by those who are engaged in business 
unless there is a proper return. By denying a 
return which is less in comparison to the 
return that one should have in view of the 
prevailing rates of interest, we shall be retard-
ing our industrial expansion to our great peril. 

Sir, the Finance Minister when he was 
Minister of. Industries was so enthusiastic    
about     the     industrial 
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development of the country that he left no 
stone unturned to help industrial development 
at any cost. At present his unfortunate position 
is that this is the expanded Plan and some 
think that it has to be carried out. But when 
you are carrying out the expanded Plan, what 
damage you are doing to the industrial 
economy of the country must not be under-
estimated. On that account I am pointing out 
these factors. Now, Sir, he may say this thing 
may not happen and your fears are imaginary. 
But I will ask him to remember that persons in 
business, who are engaged in trade, commerce 
and industry are more intelligent than the 
economists or those who offer advice to the 
Government. Their collective intelligence 
is'much greater. They have also their own 
economists and they understand their 
problems. Their own economists 'are both 
practical and theoretical; they are not only 
reading books. Therefore, I say, Sir, that 
immediately you insist on levying these taxes, 
all the companies will charge them as an item 
to the cost of production. Certain charges 
which you levy will have to be charged to pro-
duction. Immediately this wealth tax or other 
tax is levied, everybody in his calculation will 
put it down as his additional cost. There is 
great harm in doing so. Is it meant that the 
man will invest in an industry only to forego 
the return which, he will otherwise elsewhere 
earn? When his capital is equity capital, let us 
understand the problem in its magnitude. 
Therefore, I again appeal to the Finance 
Minister that this problem of levying any 
burden on the undistributed profits and the 
wealth tax on the companies should be 
considered with great care and caution if he 
wants to carry out the very object of the Plan, 
the very object which he has said in his own  
speech. 

AN HON. MEMBER: Object of profits. 

SHRI C. P. PABIKH: Profits, as I have told 
you, are already curtailed, and out of 20,000 
companies in India only  250 will be  able to 
pay    these 

imposts. That position should not be 
forgotten. My hon. friend might not have 
understood when I explained and expounded 
that proposition. Now, Sir, this unnerving 
influence in the business and industrial 
community is further aggravated by the 
statement in the Budget speech that there shall 
be a further levy of taxes. I think, Sir, in 
matters of direct taxation on individuals and 
taxation of profits of companies we have 
reached the saturation point. You cannot levy 
them to any great extent whatever may be 
your desires and whatsoever may be the 
sacrifices you expect. The law of diminishing 
returns will apply. 

Sir, I have spoken about corporate 
enterprises. Now I will speak about tax on big 
individuals. I will not oppose levy of taxes on 
such individuals because it is necessary in 
order to reduce inequalities of wealth in the 
country. I will support the wealth tax on 
individuals and I will also support the 
expenditure tax with all my strength. I say, 
Sir, if you want to industrialise the country, do 
not tax directly or indirectly undistributed 
profits. That is my main argument. If you 
want to remove inequalities, you shall have to 
levy tax on expenditure, you shall have to 
levy tax on wealth. I also think that before any 
indirect taxation is levied, levy of all direct 
taxes should be fully explored. 

PROP. N. R. MALKANI (Nominated) : 
Give us some alternatives. Give us some 
"do's" and not "don'ts". 

SHRI C. P. PARIKH: I have already given 
it. The alternative is a judicious levy of 
taxation on individuals. You can carry it to a 
higher pitch, if necessary, but do not have it 
on undistributed profits of a company which 
are "required for industrial development, for 
encouraging Indian capital and preventing 
foreign capital from making inroads into our 
country.     Remember  these   two   things. 

SHRI BHUPESH GUPTA; If undistributed 
profits are invested in direct channels of 
investment, would it not 
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[Shri Bhupesh Gupta.] help   the  industrial   
development    of the country? 

SHRI C. P. PARIKH: If he understands the 
scheme of compulsory deposits which has 
been passed by this very House which he has 
also endorsed, he will understand all these 
things. 

DR. B. R. GOUR: The hon. Member is 
confused. 

SHRI C. P. PARIKH: Your confusion is 
greater than mine. Now, Sir, I have said that this 
is very important because, if persons engaged in 
industry will not earn their legitimate prevalent 
rate of interest in the country, the cost of all 
industrial goods which they produce will go up, 
because they will charge it as an item of cost, 
and it is a vicious circle that when one item 
increases in cost other items also increase. 
Suppose you levy a tax on ten items, the 
immediate result of that will be a rise in fifty 
other ' items at the same time. Suppose the 
'dhoby' has to pay more for the essential things 
which he requires for his family. He will 
immediately demand higher charges of washing. 
The same principle applies to those who sell 
milk and so many other things. It is no use going 
into all this ' levy unless you understand what 
the result will be. 

Now, Sir, Mr. Malkani asked me for 
alternative suggestions. First of all I may say 
that motor cars used by companies, if they are 
more than 14 h.p., should be taxed 50 per 
cent, ad valorem. Companies are having 
luxurious cars which are quite unnecessary. 

SHRI H. D. RAJAH: Why don't you ban the 
import of such cars? That is something better. 

SHRI C. P. PARIKH: You must understand 
that in this democracy we do not want any 
man not to enjoy the luxury which he 
demands, but I think we should make the man 
pay through his nose. That is the main thing. 
Therefore, from now onwards  all  cars which  
are  existing 

in the country whose horse-power is above 14 
should bear an ad valorem duty of 50 per 
cent. The total income in this way will be not 
less than Rs. 2 crores. At present in the 
companies initial depreciation allowance is 
given on the cars to the extent of 20 per cent; 
that should also be withdrawn. 

I will next come to the dividend tax. 
Regarding dividend tax I have to make a 
suggestion that the economists of the 
Government have not still realised how the 
dividend tax can be scientific and how the 
prices of securities rule. The prices of secu-
rities are governed by what is existing as 
capital, and also by what is existing as reserve 
in a company. Everybody demands his return 
on capital as well as reserves in the company 
and when such a return is not considered, then, 
Sir, the structure of dividend tax is not 
scientific. As regards bonus issues, the. tax is 
raised from 12i to 30 per cent. I completely 
endorse the rate of increase in this taxation 
because I know that a number of companies 
have accumulated reserves in order that the 
individual shareholders in management may 
not have to pay super-tax. The reserves were 
not utilised for expansion by many companies 
but were allowed to accumulate and invested 
in shares or in Government securities. I think 
instances of this nature can be multiplied. 
Now, Sir, it is very well that the Finance 
Minister has closed this loophole in that 
respect. Either you expand  industry,   
distribute   dividend 
or pay compulsory deposit. 

« 
I will now come to the wealth tax. 

Although I have endorsed it for indi- 
   viduals, I have to offer certain suggestions in 

respect thereof because no one can give 
unqualified support to a proposal without 
understanding it. First of all he has levied the 
tax on the companies, that is the wealth tax. 

  I think that should not be done. If you choose 
to levy the tax on the manufacturing 
companies, the whole burden will be passed 
on to the consumer. The next day the 
manufacturer will  charge it  to  the  cost  of 
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production because he definitely knows 
what wealth tax he has to pay. It will mean 
raising correspondingly the cost of all our 
industrial production. If you at all desire to 
levy this tax in spite of all arguments which 
I have adduced, then only profit-making 
companies that are able to carry fair 
reserves should only be made to pay this 
tax. It is no use asking a marginal company 
or anew company to pay this. If you desire 
to do this, the consequences will be 
adverse. 

Further if you at all levy this tax, in the 
calculation of the debts of the companies, 
the capital which is subscribed by 
individuals should be included, because 
persons have contributed to capital to build 
the assets. It is a legitimate deduction and 
should be made. With regard to individuals 
who are to bear the wealth tax, Rajkumari 
Amrit Kaur and Shri Rajagopalachari have 
sounded a note of warning in the matter of 
assessment of jewellery, furniture, utensils, 
etc. In the first place, I say that the income-
tax officers who will be there to assess the 
value are incompetent to do the job; and the 
valuation will have to be in some such 
hands. Even the best merchants are unable 
to evaluate jewellery because the estimates 
and the market values considerably differ. I 
do not know what loopholes, what 
corruption there will be in assessing the 
value of jewellery, furniture, utensils ete. 

AN HON. MEMBER: Nothing is safe in 
our country. 

SHRI C. P. PARIKH: Whatever may be, my 
only point is this. Accept the valuation of the 
existing jewellery, furniture, precious metals, 
utensils, etc. at the assessee's own figures or 
ignore them. I mean to say, you can ask for a 
tax payment, but harassment and consequent 
corruption should be avoided. I think corrup-
tion will be rampant to a degree that will 
demoralise the whole income-tax 
administration. I will state this hard fact;  let. 
us  see what we are  doing.   | 

As regards the jewellery which is bought 
from now onwards I think it is very wise that 
it should be treated as an expenditure to be 
spread over five years. I congratulate the Fin-
ance Minister in this connection. In regard to 
the purchase of jewellery, he says that he 
would allow the amount to be distributed in 
five years and would not allow it as a capital. 
Purchase of jewellery will be discouraged by 
this bold measure of the Finance Minister and 
I congratulate him on this measure because, I 
think, the less we invest in jewellery and 
ornaments, the better for us and the greater 
good to the country. (Interruption.) The hon. 
gentleman does not understand how this could 
be done. The details of purchase will appear 
every year in the expenditure statement. The 
revenue side is there, and the expenditure side 
also is there and people cannot easily conceal 
anything. The second great feature which he 
has made in the Expenditure Tax is that the 
exemption in the case of the wedding of a 
dependant will be to the limit of Rs. 5,000. 
That is again a great feature which' we have 
missed for so many years. We know of 
persons having an expenditure on weddings of 
Rs. 50,000 or Rs. 1 lakh and over. Now, all 
additional expenditure over Rs. 5,000 will be 
disallowed, and a man will have to pay a 
prohibitive tax, if he is spending more on 
weddings. I do not resent at all individual 
taxations, but as regards imposts that will 
retard industrial development, I resent it with 
all the force at my command. 

I again say that, with regard *o expenditure 
tax, there should be' no harassment. I want to 
make it clear. That expenditure tax is paid by 
those persons whose income is greater than 
Rs. 60,000. These persons should be asked to 
maintain accounts and get them audited and 
the income-tax officer should not go into the 
bona fides of the accounts, unless he has a 
positive proof to suspect them. Small pin-
pricks and harassment will lead only to 
corruption. 
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[Shri C. P. Parikh.] In this connection, I 
want to say that the appellate authority 
should be established on a very strong and 
impartial basis. Now, the appellate 
authority of income-tax is not as impartial 
as it should be, because the promotion, 
extension and so many other factors are 
always governed by the same departmental 
head. They should be independent just like 
the judiciary if they are to be valuers and 
assessors of items which are of great value. 
We should prevent harassment and 
corruption. That is the main argument 
which I want to advance. 

SHRI P. D. HIMATSINGKA: How 
many individuals have an income of over 
Rs. 60,000? 

SHRI C. P. PARIKH: I have got those 
figures—about seven thousand persons. 
2,100 persons have an income of one lakh 
of rupees. If he wants an exact figure I 
have a statement which I will show to. my 
hon.   friend. 

SHRI H. D. RAJAH: Only two 
thousand? 

SHRI C. P. PARIKH: That is the poverty 
of our country. 

SHRI H. D. RAJAH: Out of 36 crores! 

SHRI C. P. PARIKH: Out of 36 crores of 
people, 2,100 have an income of over one 
lakh of rupees. We only get jealous. That is 
the only thing. We are over-estimating 
what is existing in the country. 

Much has been said about wasteful 
expenditure. Unfortunately, I have to go into 
this because those remarks are appearing in 
the Presidential Address and also in the 
Finance Minister's speech, that we should 
avoid wasteful expenditure. In the first place, 
this Vote Recorder in our House is a 
wasteful expenditure. Can we not sit for 30 
minutes more in order to save this amount of 
Rs. 8 lakhs or something like that? Whatever   
we   spend   on   it,   goes   to   a  I 

foreigner. I think we are able to devote more 
time here, but, at least, an expenditure of this 
nature is not necessary. 

AN HON. MEMBER:   Rs. 8 lakhs. 

SHRI C. P. PARIKH: I do not know the 
exact figure. But even if we spend Rs. 1 lakh 
over it and give that amount to a foreigner, I 
think, in the present situation, of the country, 
it is not right. 

Now, I come to another point. The Finance 
Minister has very well imagined that the cost 
of a wedding should not exceed Rs. 5,000, and 
that the exemption for such expenditure will 
be only Rs. 5,000. So, at means that, in a 
democracy where we want to reduce 
inequilities, the expenditure should not be of 
an ostentations nature. Cabinet Ministers and 
State Ministers are invited and State Ministers 
are invited to weddings where ostentation and 
pomp are of a degree which is not palatable 
and which is resented by the common man. 
Therefore, I have to make a suggestion that 
where there are more than 500 electric lights 
in a wedding reception, the Minister should 
not attend the function. With such a refusal he 
would be able to impress a great deal. If at 
receptions attended by Ministers ostentation 
and pomp are less, it will create a great 
impression on the people. 

DR. R. B. GOUR: But that expenditure is 
from undistributed profits. 

SHRI C. P. PARIKH I will come to cars of 
the Ministers, which are of 14 h.p. and over 
and which are at the expense of the State; I 
think this should not be allowed and the 
expenditure of buying a more expensive car 
should be shared by the Minister to the extent 
of half, (Interruptions.) Mr. Shah, I am 
making thjs remark with all the sense of res-
ponsibility. And I have also knowledge of 
certain facts which I want to place before the 
House. If the Ministers    bear    half the    
additional 
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cost, that should not matter. It will also save 
petrol. I also make a further remark that only 
the Chief Ministers who have to receive 
foreign dignitaries, must be provided with 
luxurious cars. Let us understand that 
distinction. 

SHRI H. D. RAJAH Only by giving them 
luxurious cars?. 

SHRI C. P. PARIKH: I say, it is because we 
want to preserve the dignity of India; we have 
to create an impression upon the foreign 
dignitary. 

The third suggestion which I would like to 
make is about' electric and water charges 
which are borne by the State on account of 
Ministers. A statement about these was placed 
on the Table of the House and we have found 
that Ministers have been incurring a cost of 
Rs. 600 to Rs. 800 by way of these charges. 

SHRI H. D. RAJAH: Per month or per year? 

SHRI C. P. PARIKH: Per month. You can 
read the statement yourself. 

SHRI H. D. RAJAH:   Shocking. 

SHRI C. P. PARIKH: They may do 
whatever they like, but half the cost should be 
borne by the Ministers "themselves, if water 
and light charges exceed Rs. 100. And let me 
tell you, Sir, that this amount is not also added 
in the perquisites of the Ministers who are 
enjoying these benefits. In the case of other 
persons who are enjoying these facilities such 
things are added as perquisites. As far as my 
knowledge goes, Sir, this is not added in the 
perquisites in the case of Ministers, and that is 
not fair. If we want to criticise wasteful 
expenditure, let us criticise it on all fronts 
with all the frankness and sincerity at our 
command and let us face facts which are 
existing. Then, Sir, there is one mora thing. 
Railway saloons are attached when there is 
overcrowding in our railways. They are 
attached .even when journeys are not long. 

SHRI B. B. SHARMA: What about 
officers? 

SHRI C. P. PARIKH: I mean to say, Sir, 
that no person should be allowed these 
railway saloons; they should be reserved only 
for foreign dignitaries. Persons can travel in a 
four berth compartment in the air-conditioned 
coaches. 

SHRI B. B. SHARMA: What aboiA 
officers? 

SHRI C. P. PARIKH: When I say 
'Ministers', officers are automatically 
included. There should be no use of saloons 
by Indians. 

SHRI KISHEN CHAND: What about 
General Managers? 

SHRI C. P. PARIKH: No    Indian 
should    be    allowed    to use    these 
saloons.    I    think    that covers   all 
these things. 

SHRI D. A. MIRZA (Madras): Are they not 
fit to use them? 

SHRI C. P. PARIKH: They are fit to use 
them, but not at the cost of the exchequer of a 
poor country. 

(Interruptions.) 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI C. P. PARIKH: Then, Sir, the staff 
cars which are existing in the Central 
Government are of more than 14 h.p. and they 
are seen at the railway station carrying 
luggage and chaprasis. Therefore, Sir, I 
submit that we should try to understand these 
things and minimise the wasteful expenditure 
also at the Government level. I think if we 
economise expenditure and improve 
efficiency, we can save about Rs. 15 crores in 
respect of civil administration both at the 
Centre and in the State (Interruption.) Sir, 
those persons who are living in glass houses 
should not throw #tones at others, and I think, 
Sir, the Members of Parliament are also not 
free from. 
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making demands on the Government for 
getting every year Rs. 200 more this way or 
that way. I am just pointing out that if we 
want to avoid wasteful expenditure and 
improve efficiency let us economise on all 
fronts. If this is done, we shall be saving, in 
my opinion, Rs. 15 crores. 

.Then, Sir, I come to the civil expenditure 
both at the Centre and in the States. Let me 
tellyou that I have to make some distinction, 
because some States are administered with 
great efficiency and with the least cost. Why 
can't the other States copy them? Can one 
State not copy whatever good is existing in 
the other States? If we do that and economise 
our expenditure, I repeat that we shall be able 
to save Rs. 15 crores in the civil 
administration both at the Centre and in the 
States. That way we can also eliminate 
corruption. When we say that austerity and 
efficiency must be there, I think we can 
practise such measures in respect of all the 
departments which are existing in the country, 
whether in the States or at the Centre and also 
on the projects which are run by the Centre. If 
we do that, I can say, Sir, that we can save 
about Rs. 15 crores. 

Now, Sir, what I am suggesting is not so 
easy to achieve. The hon. Minister has full-
time work and therefore he is unable to devote 
his time to these things. Therefore my 
suggestion is that there must be an economy 
officer attached to each Ministry whose only 
job will be to find out how economies can be 
effected in respect of the various items of 
expenditure . . . 

SHRI SHRIYANS PRASAD: JAIN: This  
is already there. 

SHRI C. .P. PARIKH: Sir, it is not already 
there. Mr. Jain, if any officer *is doing any 
work of this nature, it is only one-sixth of his 
total 

work. He is not giving his full time. That 
economy officer should have no other work. 
He should be given that duty only. He should 
be independent of even the principal Secretary 
and he must have connection only with the 
Minister, and then only we can effect some 
economy. Sir, I am pointing out these things 
because we are living at the crucial time in the 
history of India. We want to progress, and 
progress in a short time in order that we may 
count in the comity of nations -That is our 
ambition and our hope, and therefore it is no 
use minimising what we have got to do. 

I will next come to the manpower problem 
of our country. We have an embitious plan, 
but have we got enough manpower in the 
country to handle the Plan? Have we made 
enough efforts to have enough manpower 
recruited and trained, enough to the extent that 
we may not have to import foreign technicians 
in a larger and larger degree? I mean to say, 
Sir, that if hon. Members were to examine the 
situation existing in the country, they will find 
that the technical schools and colleges that are 
existing in the country are quite inadequate, 
and Sir, many students who are willing to pay 
for their education beyond their capacity are 
refused admission; students having first class 
university distinctions are also refused 
admissions for higher technical training in the 
colleges where technical education is 
imparted. That thing has to be properly 
handled. Here also I would like to suggest to 
the hon. Finance Minister that a technical 
manpower committee should be appointed in 
order that we may be able to go into this 
problem and have sufficient manpower trained 
in the country for our requirements, because 
the manpower that is actually required is ten to 
fifteen times more than what we are having at 
present. But this is not enough. We find that 
many technicians in this country are 
unemployed and at the same time in some 
departments  we  cannot  get     techni- 



 

cians. Therefore I suggest, Sir, that an 
institution should be created where we 
should impart technical training at a cheap 
cost to a person in a job which he does not 
know and refresher training courses should 
be opened at important centres in all the 
States in order that those technical persons 
ivho are at present unemployed . . . 

SHRI H. D, RAJAH: Have you enough   
teachers? 

SHRI C. P. PARIKH: I have already 
suggested that we should have a survey 
made of the manpower of India and how our 
problems can be solved, because without 
technical education, teachers, and expansion 
of industry, we will not be able to lift the 
burden from the agricultural population and 
we shall not be able to provide full 
employment in the country which is our 
desire. 

Now, Sir, I will come to the food prices 
about which a lot has been said here and 
about which so many arguments have been 
advanced. I fail to understand, Sir, why, at 
the end of each season, if we want to keep 
the food prices at an economic level for the 
producer, we are not having the system of 
prescribing the minimum and the maximum 
food prices. As regards minimum prices, Sir, 
they should be remunerative to the cultivator 
looking to the cost of living index that is 
prevailing in the country and at the minimum 
prices the State should be prepared to buy all 
the foodgrains that are offered. That is most 
necessary and without that we shall not be 
able to do anything, because only two years 
ago we know that the food prices had 
collapsed. 

Now with regard to the maximum prices, 
the charge is made that on account of 
hoarding there is a rise in the prices. But 
who is encouraging this hoarding in the 
country? Has not the Government power 
enough to stop this hoarding and see that   
the  hoarders   are  penalised?    If 

you prescribe the maximum price,. then I 
think, Sir, some law must be there to the effect 
that each godown is licensed and whoever is 
holding; more than a certain quantity which is 
enough for his family requirements, such 
additional quantity will be requisitioned at the 
maximum price,; irrespective of . . . 

SHRI J. S. BISHT (Uttar Pradesh): Did such 
a law work out in the war time? 

SHRI C. P. PARIKH: Sir, as long as. we 
have food shortage, we shall have to resort to 
this law, because in war time we had the 
system of levy. I am simply saying that if 
hoarding is there, requisitioning of food at the 
maximum prices which we have prescribed . . 
. 

DR. R. B. GOUR: Similarly, are you going 
to allow your profits to be mopped up? 

SHRI C. P. PARIKH:  Sir, I pay little heed to 
his interruptions because-those interruptions 
are not intelligent. 

Now, Sir, as regards food prices, we must 
have stocks to the extent of 5 per cent, more 
than the demand. In other words, we should 
have stocks to the extent of 105 tons if the 
demand is to the extent of 100 tons, and there 
must be storage arrangements for those stocks. 
And i< we want to bring down the prices of 
foodgrains and essential articles we must also 
have an adequate number of fair price shops for 
cereals and foodgrains, and for other 
commodities we should also have a number of 
chain stores in the country. Now I come to the 
question of foreign exchange difficulties. Our 
imports have to be curtailed, because we have 
imported far too much during the last three 
years. There was a very liberal policy of 
imports during the last three years, and I think 
we are paying for it today. We have now to , 
reverse  our  position.    We  have    lost 
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[Shri C. P. Parikh.] foreign exchange to the 
extent of Rs 200 crores in one year. In fact, this 
policy should have been followed ' long ago in 
order that we could have built up some reserve. 
1 want to make one point perfectly clear. All 
raw materials imported for the production of 
luxury goods should be reduced at least by half. 
Especially the import of Egyptian Karnac 
cotton should be restricted to 75,000 bales of 
400 lbs. We are reducing it, and I think we 
should not import expensive cotton in the 
country in order that we may have to pay for 
that cotton three times the price of our cotton 
and produce piecegoods which are used only by 
the more fastidious classes. 

Now, as regards exports, we say that we 
want to encourage exports. Jute, cloth and tea 
are our only principal commodities of export. 
With regard to the jute industry, if you see the 
balance sheet of the jute industry, you will find 
that the industry is having losses. The foreign 
companies which are running jute mills are not 
making profits, and 60 per cent, of the jute 
industry is still in the hands of foreigners. This 
is not the only mischief. The position is that 
the jute mills are working in a combine under 
the Jute Millowners' Association, which says 
that nobody should work a second shift or a 
third shift. The cost of production of the jute 
mills is therefore high. 

SHRI KISHEN CHAND (Andhra Pradesh): 
Can a Member take more than one hour?    Is 
there no limit? 

SHRI C. P. PARIKH: I would wind up soon. 

MR. DEPUTY CHAIRMAN: You have 
already taken one hour and ten minutes. 

SHRI C. P. PARIKH: With regard to the 
jute industry, if some better method of 
reducing their cost of pro- 

duction by providing advances to them for 
renovation and making them work two shifts 
could be found, a lot could be done. At 
present, according to the rules of the Jute 
Millowners' Association, nobody can buy a 
jute mill, unless he agrees to work one shift. If 
any outsider buys, he has to agree that he will 
work only one shift. I think this is hardly the 
way to encourage the export of this  important  
commodity. 

Now, with regard to the bill marketing 
system, the scheduled banks are making 
advances to the extent of Rs. 700 crores, and 
the bill market system in my opinion is not 
fuBy availed of by them. Persons who borrow 
Rs. 20 lakhs and Rs. 50 lakhs are not 
compelled by the banks to take recourse to the 
bill discounting system. Such advances are to 
the tune of Rs. 400 crores. Now, if 25 per cent, 
of these borrowers are asked that they should 
discount their bills to the extent of 25 per cent, 
of the limit of their loans, I think we shall be 
able to make available to the scheduled banks 
Rs. 100 crores and more. Every borrower of 
more than Rs. 5 to 10 lakhs should be 
compelled to discount bills to the extent of 25 
per cent, of his borrowing. 

Now, I come to indirect taxes which are 
existing in the country today. On this many 
Members will be speaking, and so I would say 
a few words only about sugar and matches. 
Now, if we want to develop the small units in 
the villages for manufacturing matches 
according to the policy of the Planning 
Commission and the Village Industries Board, 
then we will have to levy this duty. WIMCO 
accounts for 75 per cent, of our production. 

DR. R. B. GOUR: Why not nationalise 
WIMCO? 

SHRI C. P. PARIKH: We want to make 
their profits less. We know how to handle 
them in a better way than the one suggested 
by the hon. Member. 
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With regard to the sugar factories, the duty 

is there, but I suggest to the Finance Minister 
that the duty should be according to the 
volume of production of each unit. The co-
operative sugar factories which are being 
erected now should not be made to pay the 
same rate of duty as the bigger units 
producing 1000 tons and more. If we want the 
small units to thrive, the rate of duty should be 
according to the volume of production .as in 
match industry. 

With regard to the postal levy, I submit that 
you should not increase the price of the 
postcards. With regard to telegrams, registered 
articles, etc., you may increase the •charge, 
but the postcards which are the means of 
communication of the common man should 
not be charged anything extra. 

In regard to the railways, there also the 
common man, i.e. the third class passenger, 
should not be asked to pay any increased fares 
irrespective of distances. You may charge the 
second and first class passengers more, but 
you should not ask the third class passenger to 
pay more than he pays at present. They are 
already travelling in over-crowded 
compartments and it is no use asking them to 
pay increased fares. This is the minimum that 
you should do for them. 

Then, I come to iron and steel. It is the 
cheapest in our country, and therefore this 
duty can be levied. As regards cement, half of 
the cement is bought by Government, and at 
present cement is not available to the common 
man who wants to buy just two or three bags. 
No duty should therefore be levied on this. If 
you go to the city of Bombay or Calcutta, you 
will find that people have to pay double and 
treble the price. It is still worse in rural areas. 

Now, a word about employment. Your 
capacity to increase the purchasing power of 
the common man depends upon your 
providing additional    employment     in the 
country. 

Lakhs of persons in the country are 
unemployed or under-employed. If we are not 
alive to this problem, we may be able to raise 
the standard of living of some people only. If 
we are not able to ameliorate the conditions _ 
of those who are unemployed and under-
employed, I think we shall not succeed in our 
democracy. Fifty lakhs of people are 
unemployed in the country. I think that for 
providing full employment and enabling 
people to earn at least twelve annas a day, the 
Ambar Charkha is the last and only weapon. I 
think that organisations should be developed 
in the country to see that all those who desire 
to work can earn twelve annas a day by 
working the Ambar Charkha. 

These are the suggestions that I have to 
make. I thank you, Sir, for giving nje so much 
time, but I want to submit that this Budget is 
very important and the time of three days for 
discussif% it is too little. We shall be able to 
carry this to the people in the constituencies 
only if we are convinced of the necessity for 
these measures, and we will be convinced 
only if we exchange our views. Unless we are 
ourselves convinced, we cannot convince the 
electrorate and it is perhaps not prepared to 
listen to us at present in this matter. I think 
therefore that enough time should be given for 
the arguments and suggestions which each 
one of us can give, and it is no use restricting 
the time. After all, we are going to collect Rs. 
190 crores in a period of twelve months or 
fifteen months. That is all that I have got to 
say. 
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SHRI BHUPESH GUPTA: Mr. Deputy 

Chairman, I am afraid I will have to continue 
my speech tomorrow, and I hope our speakers 
will not be cut because we have been called at 
this stage of the debate, assuming that the 
House adjourns at 5 o'clock. 

I listened to the speech of that hon. Member 
opposite with great interest. I have in mind Mr. 
Parikh, the champion of the undistributed 
profit, and he has distributed a lot of 
theories— not all of them are contravening or 
unacceptable to us. But quite a lot of what he 
has said would not justify acceptance by any 
sensible section of the People. But that is of 
course Jikely to be the case with our capi- 

talist friends because they are in a state of 
crisis today. I congratulate the hon. Rajkumari 
for the delayed action bomb she held in her 
cupboard for ten years, which she has now 
dropped in this House. Not that I agree with 
everything she said, but many of the points 
she made in the course of her instructive and 
illuminating speech would find support from 
this side of the House. It again emphasises the 
point that once you are out of the Ministry 
you somehow develop a kind of mentality 
which brings you closer to the people and 
enables you to talk in the accent of the people. 
I do not know when the other Ministers will 
be liberated in order to find themselves in 
such a position, td acquire the language of the 
masses. 

Mr. Deputy Chairman, since the hon. the 
Finance Minister presented his budget 
proposals to the country, the whole country 
has been in uproar. Everywhere in India today 
there are loud protests against some of his 
budget proposals and, I think, for very valid 
reasons. I' shall therefore deal with the 
taxation proposals that he has made in the 
course of his budget speech, but before I say 
anything, let me state it very clearly that there 
is no departure from the conventional 
retrograde tax policy which had been pursued 
in this country even though he, in his wisdom, 
has thought it necessary to impose two new 
taxes, I mean, the tax on wealth and expen-
diture tax, but that is more or less a kind of 
smoke-screen to enable him to get away with 
the booty that he wants to take away from the 
people. 

Mr. Deputy Chairman, violation of 
Congress election pledges has by now become 
a habit with the ruling party and we are not 
surprised today if a pledge is violated, but I 
find that it has hardened into being a second 
nature and as far as the hon. the Finance 
Minister is concerned, he has outdistanced all 
his predecessors and he has so soon violated a 
pledge so solemnly given to the electorate 
only two or three months ago. Here is, you 
see, the Congress Election Mani- 
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festo written, I think, by Prime Minister 
Nehru in his characteristic hazy but eloquent 
style, and this Manifesto says at page 11: "The 
pace of progress depends upon the resources 
that are available or that can be raised. While 
help from any friendly source must be 
welcomed, the principal burden of finding 
resources must inevitably fall on the people of 
the country. This burden has to be borne. But, 
it should be spread out in such a way as to fall 
chiefly on those who are in a better position to 
shoulder it." Now mark the words, "in a better 
position to shoulder it." "The structure of 
taxation is being reconstructed with this object 
in view." 

Now, I accuse the Congress Government 
and the ruling party opposite of violating this 
election pledge given to the millions of our 
electorate when they approached them in the 
last general elections, for the simple reason 
that the tax falls on the shoulders which are in 
the least position to bear it. That is the point. 
Of course some taxes have been imposed on 
the rich, to which I shall come later but, by 
and large, the burden has been put on the 
shoulders of the common people who today 
need no additional taxation; if anything; defi-
nite  they  deserve  tax  relief. 

I Now, I know 
many theories have been woven and the 
Finance Minister who is quite a smart person 
and has been somewhat of an outdated sales-
man of his policies would realise that his 
theories will not work today because he has 
showed his hand in this matter quite clearly 
for anyone to see—that they intend to finance 
the Second Five Year Plan by fleecing the 
people. This is what I wish to tell the House. 

I think it is not merely a question of putting 
more burdens on the people aggravating their 
economic suffering and misery; it has also 
become the problem of the Plan itself 
because, if you go about in this way fleecing 
the people, before long you will find 
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the entire people arrayed against the Plan. 

And the Plan shall then be endangered that 
way. Therefore, my fear is that unless and 
until the Congress Government retraces the 
steps, ther« will be every danger for the Plan 
in the coming days. Yet, we want the Plan to 
be fulfilled and in time without any 
abridgement or curtailing the targets. We 
stand for the completest fulfilment of the 
Plan. For that resources have to be found 
from alternative sources, and not the 
resources the Finance Minister has proposed. 

Now, take these taxation proposals. I think,  
since he made his proposals the price of a cup 
of tea has gone up; the price of sugar has gone 
up; the price  of  matches  has  gone  up.   The 
price  of  almost  everything  that    the people 
buy goes up that way.   Now, he  has   attacked     
the  people   on   all sides.   Today the consumer 
is    under his attack from all sides and that is 
the  main  complaint that  I  make.    A theory  
has  been  sought  to  be  made out that the 
people are in a position to buy more. Therefore, 
the consumption should be a little less.   He 
wants to     restrict     consumption.   Am  I  to 
understand   that   the    people   of   our country  
live     about    the  subsistence level, so that 
they can forgo some of the essential necessities 
of life?    I do not get that indication from the 
report of  the  First  Five  Year  Plan,  which 
clearly   says   that   the   calorific   quota 
required for  an  average man  is  not yet 
available to our consumer.   That is stated  in  
the  report of the     Plan. Today  we  consume 
less  sugar     than we ought to consume; today 
we consume less  cloth    than    we    require; 
today we do not get enough food that the people 
so vitally need.    And yet at this hour, the hon. 
Finance Minister wants to restrict the 
consumption of the people and touches the 
items that affect their normal living standard 
and items very vitally important to the life and 
health of our countrymen.    Therefore,   it   is   
a   burden   nol |   only   on   the   present  
generation,   but 
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[Shri Bhupesh Gupta.] is a burden on the 
future generations. Therefore, I say that these 
taxes he has imposed have got to be condemn-
ed on all hands. I have in mind these excise 
duties for the time being. And simultaneously 
he has reduced the taxable minimum to carry 
on his raid on the homes of the middle class 
people. People who were given exemption 
when the prices were not so high as today, no 
longer would enjoy the exemption. Now, on 
what grounds have you reduced the minimum 
limit when actually the cost of living, even 
according to the official statistics, has gone 
up? This is something I ask the Finance 
Minister to explain when he replies to the 
debate. 

Now, an impression is sought to be created 
as if he is going after the rich. This is a bluff 
and I think there is a lot of things that can be 
called bluff in this regime. 

Now, I realise that some of the taxes are 
there—personal wealth tax and the tax on 
expenditure. We who have been supporting 
such taxes naturally welcome them. But 
according to us these are inadequate and are 
liable to evasion, because the tax collecting 
machinery is -much too leaky to operate these 
measures. 1 shall come <c  that point later. 

But here even according to his proposals, he 
is going to raise, he has imposed an additional 
tax of Rs. 100 crores or so for a whole year. In 
the remaining part of the year—we are in the 
middle of the year—he proposes to raise Rs. 
77 or Rs. 78 crores. Now, I have calculated, it 
is a rough calculation, that out of that Rs. 100 
crores for thj whole year, about Rs. 70 to Rs. 
80 crores will have to be found from the 
people. That is to say, one way or another, the 
incidence' of such taxes would fall on the 
common man, who should not be taxed in the 
situation today. Now, even if I take Rs. 70 or 
Rs. 80 crores, I again find that about Rs. 63 to 
Rs. 65 crores would come from the same 
people, that is to say, the common man. Here 

it is not merely a question of indirect taxation 
in the form of excise duties which ordinarily 
fall on the common man. Here also is a 
question of direct taxes. By lowering the 
exemption limit of income-tax, he has 
brought within the range of his operations 
people who are justified in demanding and 
enjoying exemption from income-tax. 

Then, again, there is the surcharge en rail 
fares. Railway fares are already high and it is 
the common people who would be made to 
pay most of the fare, and the third class 
passenger, you know, constitutes the 
overwhelming majority of those who travel in 
our railways. The postal rates and telegraphs 
rates will hit the common man. This is how he 
has been attacking the' common people. Now, 
I leave it to the electorate and the people to 
judge for themselves as to what they should do 
with those people who once they are placed in 
power violate election pledges, attack the 
people at a time when the people need relief, 
at a time when there is famine and scarcity 
prevalent in the country, at a time when 
unemployment stares us in the face, at a time 
when the cost of living has become unbearable 
for the common man. I leave it to them to 
judge. But from the point of view of policy I 
assail these measures because they not only 
cause suffering to the masses, but they 
jeopardise the Plan itself. I do not know how 
long they can go this way, because the country 
is not the Congress Party. I know the Congress 
Party itself is in trouble. Mr. Feroze Gandhi is 
feeling dizzy, yet another is protesting to 
Government, and Mr. Krishnamachari has 
been asked to make a public speech, to tell his 
Congress adherents as to how to approach the 
population with these new taxation proposals 
at a public meeting. I should very much like to 
hear the hon. Finance Minister speaking at the 
Ramalila grounds in defence of his taxation 
proposals. Let him do a bit of public speaking 
outside, so that he can feel the temper and the 
mood of the people    and 
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reconsider his proposals. But at the same 
time, I would suggest to the hon. Minister that 
he has brought such proposals which require 
consideration not merely in this House, but 
also in conferences. I request him to call 
immediately a conference of all Opposition 
parties and the representatives of the ruling 
party, so that these measures could be gone 
into again and a revision brought about. 
Otherwise, I see a critical situation looming 
ahead of us. 

Mr. Deputy Chairman, during these past 
five or ten years of Congress rule, the excise 
duties have been constantly increasing in this 
country. Excise duties rose in the First Five 
Year Plan from Rs. 67 crores—I mean Union 
excise duties-—to roughly about Rs. 170 
crores. Then, again, they went up and today 
we find that the Union excise duty has, 
according to the budget proposals, reached, a 
level of about Rs. 209 crores or so in one year. 
It seems there has been a constant increase, 
whereas the direct taxes remained more or less 
constant in the First Five Year Plan at Rs. 173 
crores. Now, there has been a slight increase 
in these taxes. What I want to say in this 
connection is that the Government has been 
pursuing a retrograde tax policy in our country 
by allowing the direct taxes to remain more or 
less static, while increasing systematically the 
Union excise duties, the incidence of which 
generally falls on the common man. We 
thought that after the general elections and 
having got the beating in the elections they 
would re-think about this matter and change 
the taxation policy. But it seems that two 
general elections are not good enough to drive 
home certain lessens to our Treasury Benches. 

In the seven years since the beginning of 
the First Five Year Plan the direct taxes, I 
think, rose by about Rs. 41 crores only taking 
into account the current taxes that are 
proposed including the wealth tax and the 
expenditure tax; whereas in the same period  
the  indirect  taxes  have  risen 

by Rs. 142 crores. You can see the difference. 
This is the difference between the two 
positions the Government is taking with 
regard to these taxes. Tobacco, sugar, 
matches, kerosene, vegetable products, and so 
on. have already been heavily taxed. I think 
in the First Plan period taxes on these 
commodities moved up from Rs. 58.29 crores 
in 1950-51 to Rs. 95.70 crores in 1955-56, 
tbat is to say, the last year of the First Plan. 

Then, again, I should also mention that in 
the five years of the First Plan the 
Government collected a total of Rs. 580 
crores as Union excise duties, whereas for the 
same period we find that in the States the 
total tax came to Rs. 1600 crores the inci-
dence of which again fell on the masses 
because most of the State taxes affect the 
living standards of the masses. 
 

Therefore, the entire tax policy of the 
Government so far has been how to get money 
from the poor people, how to get money from 
those who are in the least position to bear the 
burden of taxation. When I say this thing, I do 
not for one moment suggest that the people 
should not make their contribution to the 
reconstruction of our country. Indeed the pea-
sants and workers are making their utmost 
contribution to the reconstruction of our 
economy and our land, while the millionaires 
and the landlords are flourishing on the fat of the 
land. This is the reality. But what [ say here 
today is that in order to ' create labour 
enthusiasm, in order to make them feel that 
planning means better life for them, in order to 
make them realise that as the Plan progresses the 
economy of the country advances and their 
condition also moves up, it is essential to shift 
the economic burdens that become unbearable 
for them on to the shoulders of the rich who 
have been exempted from such burdens in a big 
way. This is why we demand a change in the 
taxation policy, but the Govern-I  ment has not 
done so.    Here I would 
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[Shri Bhupesh Gupta.] also like to mention 
that today you cannot create labour 
enthusiasm that is so essential for nation-
building tasks when at every point they are 
made to feel that planning means attack 
against their lives, planning means a dark 
future for their children, planning means less 
sugar and less tea for their families, less 
everything. This is a'position which one 
should avoid, and we expected that the 
Government would avoid this position. They 
have taken exactly the opposite path. 

Mr. Deputy Chairman, this is about the Union 
excise duties against which we have got very 
strong things to say. I think that this policy has 
got to be reconsidered    and changed.   I 
realise the   difficulties   of  the     Government, 
and I  shall make my suggestions as to where 
to find the money from foj the resources  of the 
Plan, for I am not one of those who stand for 
whittling down the Plan targets.   I know that 
when the resistance of the people grows 
against these taxes, there will be gentlemen  
opposite    and    in other places also outside 
the    House who will demand that since the 
people are not in a position to pay, "let us 
curtail the Plan targets".   We shall hear  that 
voice,  it has  already been raised.    I  warn  
the country     against these voices, and I think 
the Government  is  responsible for  it,  I  do 
not know to what extent deliberately, but it  is  
clear    that    the   '-Government's policy  will  
lead   to  a  position  when either the people 
will be made to pay through the nose for the 
Plan when they cannot afford  to do so,  or they 
will be confronted with  the proposition to 
accept the cuts in the targets of the Plan, and 
we shall be between the devil and the deep  
sea, and the Government   is   leading   us   into   
that position.    I  say  that the  Plan has to go  
on,  not  by    making    the kind of speech the 
hon.  Minister made from the  All-India  Radio     
the  other  day, but by wholly recasting the 
policy of the   Government  with  regard  to   
the resources  of  the Plan. 

Mr.   Deputy  Chairman,     when  the hon. 
Minister has been so harsh, unkind and brutal 
as far as the people are concerned, he has been 
bounteous and generous to his big money 
friends, because he has given a large number of  
tax   concessions   to  them.    Let   us not 
forget these tax concessions just because he has 
put some new taxes like expenditure tax—
nobody    knows when it is coming into 
force—and the tax  on  personal  wealth     
which  will yield very little revenue because 
his figures  show  that  in   the    next    few 
months  of  the  year  he  takes   credit only for 
Rs.  5 crores.   But here you see  how  he  has  
given  tax  relief  to the rich.   With an  earned 
income of Rs.  1 lakh a person is now paying a 
tax  of  Rs.   55,026.   According  to  the latest 
budget proposal he will be paying  only  Rs.  
51,408,    that  is  to say, Rs. 3,618 less than 
what he is paying now.   Those with an earned    
income of Rs. 2 lakhs who are now paying a 
tax of Rs.  1,44,604 will again due to the  
generosity    of  the  hon.   Finance Minister be 
paying, if these proposals were  accepted,    Rs.   
1,28,000,  that  is, Rs.  16,604 less.   Those 
whose income is  Rs.  2,50,000  and    who are 
paying Rs.  1,90,541  as  taxes,  will be paying 
under  the new    scheme    of     things Rs.  
1,66,908, that is to say, Rs. 23,633 less.   This  
is  the  picture.   Now,     at the top income 
brackets he has given exemption   and   he   
himself   states   in his Budget speech  that he 
has  done so.    He says:       "I    now    propose    
a revised schedule of these  rates    and 
introduce a new scheme of surcharge levy 
which will mean that the total of the  income-
tax,  super-tax  and    surcharge for the highest 
slab    will be brought down from the existing 
level of 91 8 per cent, to 84 per cent,    for 
unearned and 77 per cent, for earned incomes." 

SHRI H. D. RAJAH: What will be the 
profits earned by the capitalists by this 
process? What is the loss to the Government 
as revenue? 

SHRI BHUPESH GUPTA: That you will 
say later when you speak. All that I ask is, 
why this reduction?    He 
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will say that he is offering incentive to the 
millionaire friends of the Congress Party. You 
have given enough incentive to them. The 
moment you came into office you abolished 
business profits tax. Tax on bonus shares was 
there. You abolished it. You gave enough 
incentive and you have seen the result: black-
marketing, profiteering, speculation, hoarded 
wealth, and so on. Today again, without 
learning any lessons from the past, you are 
offering a bunch of tax concessions to those 
people whose money has got to be mobilised 
so that the nation can prosper, so that our 
national reconstruction can advance without 
hitting right and left the common man. I 
accuse the Government of pampering the rich. 
I accuse the Government of increasing the 
taxes on the people on the one hand and of 
reducing the taxes on the rich on the other. 
This has a demoralising effect, demoralising 
not merely from the point of view of certain 
economics but from the point of view of 
social ethics. Government is answerable to 
the charge of demoralising the masses,  and 
this 

is another point that I want 5 P.M.  
to make.      Now,    he expects 

to get about Rs. 5 crores by taxing 
those whose income per month   is   Rs.   250.     
There   will be 

many people here working in the Parliament 
Secretariat whose income would be about Rs. 
250 or so. I would ask how many of them get 
a decent living? I would ask: how many of 
them can make both ends meet? I would ask: 
how many of them are in a position to save 
money so that the hon, the Finance Minister 
can enter their houses and run away with the 
cash that they have got? Mr. Deputy 
Chairman, the whole system of taxation has 
been considered in an undemocratic way 
without any regard for the interests of the 
people. I say, this is something which 
requires the strongest condemnation on the 
part of any one who stands for fairplay, social 
justice and for the defence of even the Second 
Five Year Plan. 

MR.    DEPUTY   CHAIRMAN:    You 
may continue tomorrow. 

The House    stands    adjourned    till 
11A.M. tomorrow. 

The House then adjourned at five 
of the clock till eleven of the clock 
on Tuesday, the 21st May  1957. 
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